
REGISTERED 

CENTRAL ADNINISTRATIVE TRIB1JAL 
BANGALORE BENCH 

Commercial Complex (BOA) 
md iranagar 
Bangalore - 560 038 

Dated s 22 JUN1988 
APPLICATION NO. 	 504 	 1 88(F) 
W.P. NO.  

1óant (sj 	
- Respondent() 

Shri Appavoo 
	

V/s 	The Commandant, HQ ASC Centre (South), 
To 
	 Bangalore & 3 Ore 

w. 

Shri Appavoo 
C/o Shri A. Nunirathinam 
Peenys, 4th Block 
Bangalore - 560 058 

Shri D. Leelakrishnan 
Advocate 
No, 28, Raja Snow Building 
e shadripuram 
Bangalore- 560 020 

The Commandant 
Headquarters ASC Centre (South) 
Bangalore - 560 007 

The Air O1'ficer Commanding 
Air Force Station 
J ala ha lii 
Bangalore - 560 015  

The Directorate General of 
Supplies & Transport 
Quartermaster 	 Branch 
Army Headquarters 
DHQ P.O. 
New Delhi - 110 011 

The Headquarters T;aining Command 
Indian Air Force 
Hebbal 
Bangalore - 560 006 

Shri N. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSDBy THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above Said.application(s) on 	17-6-88 ,  

Encl 	As above 
DEPUTY REGIAR 
(JUDIC IAL 



IN THE CENTRAL ADfIINISTRATIVE TRIBUNAL: BANGPILORE BENCH 
BA NC AL 0 RE 

Dated the 17th day Of June,1988 

Pre sent 

THE HON'BLE MR. JUSTICE K.S.PUTTASWAI1Y 
	

VICE CHAIRMAN 

THE HON'BLE FIR. L.H.A. REGO 
	

FEM8ER(A) 

APPLICATION NO. 504 OF 1 9 8 8 (F) 

Appavoo, 
Ex—Watchnan, 
P.10.2249, Air Force Station, 
Jalahalli, Banqalore 
C/a Sri A.runirathina, Peenya, 
4th Block, Bangalore-58. Applicant. 

(By Shri Leelakrishnan D. Advocate for th-= applicant) 

—v s . - 

/ 
/ 

3- 

,- 	OGi,/ 

The Commandant, 
Headquart±s MC Centre(South) 
Bana1ore-7. 

The Air Officer Commanding, 
Air Force Station, Jalahelli, 
Bange lore-56001 5. 

The Directorate General 
of Supplies and Iransport, 
Quartermaster General's Branch 
New Delhi—hO 011. 

The Headquarters Training Command, 
Indian Air Force, Bangalore-5. 	 Respondents. 

(Shri FI.Vasudev Rae, learned Addl.Standing Counsel for 
Central Government, for Respondents.) 

This application coming on for hearing thiay, 

HON'BLE VICE CHAIRMAN, made the followin: 

0rder 
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ORDER 

This is an application made by the applicant under 

Section 19 of the Administrative Tribunals Act, 1985(Act). 

2. The applicant who has retired as a civilian watchman 

in the Air Force Station, Jalahalli, Bangelore, as early as on 

31-8-1972, but whose retirement benefits had not been settled 

thereafter for diverse reasons, has approached 

this Tribunal on 22-3-198 for issue of a direction to the 

respondents to settis his retirement and terminal benefits due 

to him. 

3. In opposition to this application, the respondents 

have filed their reply. In their reply, the respondents have 

stated that on 11th Nay 1988, the competent officer had regula—

rised the services of the applicant and had confirmed his 

service with effect from 5-0-1970, which naturally entitles 

the anplicent for payment of pension and other terminal bene- 

fits. Shri N.Vsudeva R00 , learned Additional Standing Counsel for 
, Central Government, k. 
Lappearing for rasoondents, in our opinion, very ri.htly does not 

dispute this position. But, he prays for three months time to 

determine the pension and other terminal benefits due to the 

applicant. Shri D.Leelakrishnan, learned Counsel for the applicant, 

/ 	 \C \\in  our opinion,very rightly does not oppose the time sought by 
I 

)Shri Vasudeva Rao. We are also of the view the,-,-  the request 
- '.. 	 •J' 	) 	Ii 

/ made by hri 'Jasudeva Fao is fair and reasonaDla. We, therefore, 
\/ 

direct respondents 2 and 4 to compute the pension and other 

terminal benefits due to the applicant in terms of the order made 

by the competent offiuer on 11-5-1988 and arrange for the payment 

of all such amounts as are due to him, with all such expedition 

as is possible in the circumstanees of the case, and in any 
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event, within a period of three months from the date of 

receipt of this order. 

4. Application is disposed of, in the above terms. 

But, in the circumstances of the case, we direct the parties 

to bear their own coSts. 
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